. 1@_9 Written Answers

THE MINIST!R OF STATE IN .

THE MINIS1R OF. INANCE

(SHRI SATISH AGRAWAL) : {a) and
(b). Streamlining of the Dfpl\mem of
Customs and Central Excise is & conti-
nuing process. Verious steps have teen
taken in this rd in the recent past and
more. are underway. A comprehensive
Central Excire Bill 1o replace the existinrg
Central Excises and Salt Act, 1044, it n
the proccn of being dsafied. The Esti-
mates of the Parli is
also expectzd 10 lcok into scme important
aspects of the functicning of the Depart-
ment and make recommendations which
could be taken into consideration while
drafting the Bill.
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James Raj Commlnee Report o
Pablic Sector

950. SHRI P. K. KODIVAN :
SHRI BALASAHEB VIKHE.
PATIL:

Will the Minister of FINANCE be
pleased to state:

(a) whether the James Raj Gommxttee
on the Public Sector Banks has submitted’
an Interim Report to the Government;

(b) if so, what are the recommendas
tions thereof;

(c) Government's decision thereons

(d) what bcneﬁu will He borrowers get
in the light of the recommendations oi
the said Committee ?





